N

&<

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HEDERABAD.

0.A.N0.1458/94.
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Date of decision: 14=m8~~1994,
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Bétween:
.D. Anki Reddy. .e . Applicgnt.

And

1. senior Superintendent of Post Offices,
Secunderabad Division, Secunderabad.

2. Director of Postal Services, Hyderabad

Ccity Region, Hyderabad. ‘e Respondents.
Counsel for the applicant: Sri Rama Krishna Rao,
L4
Counsel for the Respondents: sri K. Bhaskara Rao.

CORAM:

Hon'ble Sri R.Rahggrajan, Member (A)
r ‘

Hon'ble Sri B.S. JAI PARAMESHWAR, Member (J).
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0.A.N0.1458/94.

Date: 14-8-1997,

JUDGMENT.
{per Hon'ble shri B.S. Jal Parameshwar,Menber (J).
Heard Sri Ramakrishna Rao, learned counsel for the

applican t.

During the year 1991-92 the applicant wgs working as
Sub Post Mgster, Co-op. Industrial Estate Post Office, Balanagar,
Hyderabad. On 31-8~1992 there was a theft in the said Bub Post
'Office in which a sum of Rs.4,269.35 w,s lost. In
connection with the said incident, a charge Memo No, F7/1/91-92
- dated 4-4=1994 wys served on the applicant under Rule 16 of
the CCS(CCA)Rules,1965. The applicant submitted his

explanation. The Disciolinarv antharitv hv Prae.. N~ ®7/1/01.0%
dated 15-6-1994 imposed the penalty of recovery of Rs.2,261.30

being the unadjusted amount of loss from the applicang in

9 instzlments at Rs. 226/th;£d the 10th instzlment gt Rs.207,.30
from his salary. Against the said order of punishment the
applicgnt submitted a'Memorandum of Appeal on 28-6=-1994
addressed to the 2nd respondent, The Appellate aAuthority

by its Pros., No.23-9-1994 rejected the appeal and confirmed

the punishment,

T

bR LA | IO

orders dated 15-6-1994 and 23-9-1994 passed by the Disciplinary

Authority and the Appellate Authority, respectively.

The respondents have filéd their counter stating
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the circumstanées under which the responsibility was fixed

on the applicgnt to the tune of Rs.2,261.30 and fur ther

explaining that the Authority has taken into consideration
the facts and the circumstances under which the applicant
had held the cash in violation of Rule 102-B of Postal

Manual Volume VI.

During the course of arguments the learned
counsel for the applicant submitted that the applicant
had explained the circumstances under which he had

possessed the cgsh for the next day's transaction
and had also explained the various reasons for the

theft, He had also enumarated in his appeal the several

contentions for setting aside the impugned oraers.

The contentions raised by the applicant in his appeal have

been noted in pary 2 of the facts of this case by the
2nd respwiivce v. T

-

has also taken note of the contention that the excess

money was kept in the custody of the applicant which
should not have been done by the applicant as per the Rules.
The reasons given by the applicant to keep excess

amoul’t to meéet the pension payment lisgbility on the next 4.y
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. contentions
But the 2nd Respondent has not considered thd various other/
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raised by the applicant which haﬁe‘been indicated in the
order of the appeal itself. Hence when the applicant
submits that his appesl was not considered fully and

a speaking order was not given cannoé be said to be
incorrect. Thus we feel that the appellate order is
noé a speagking ordef. When num?er of contentions

are raised in the appeal, the Appellate Authority

should have dealt with those contentions at least

of contentions raised by the applicant in his appeal
have not been fully looked into by the Appellate

authority. 1In view of that, we are of the opinion

thair ghat the Appellate Order is hot #wwlsssiws and.

has to be reconsidered.

In that view, the Appellate Order dated 23-9-1994

ie liablé to be set aside.
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Hence, we pass the following Order:

i) The order dited 23--9--1994 pyssed by the

2nd respondent is hereby set sside and the

the appegl of the applicant on mefits taking
into consideratioﬁ the wvarious grounds
raised by him;

ii) The Appellate Authority may permif the

A
ji;’ applicant if he so desiresto have personal
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' With the above directions, the O.A., is

B.S:JAL PARAMESHWAR R .RANGARAJAN,
MEMBEPY“ } MEMBER (A)

Lcml/ I ﬁwér h
Date: 14~--8--1997. iD K(Eg’”“-

disposed of. No order as to costs.

Dictated in open Court.

558.
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